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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 102 OF 2026

(I. A. No. 92/2026)

IN THE MATTER OF:
DEEPAK AGARWAL & ORS . . . . APPLICANT(S)

VERSUS

UNION OF INDLA & ORS. . . .RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT No. 10 i.e. CENTRAL
POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:

1. That, the Hon’ble National Green Tribunal, Principal Bench (PB), New Delhi
(hereinafter referred to as "Hon’ble NGT") vide its order dated 10.02.2026 in

Original Application No. 102/2026 (PB) has sought the response /reply from the

Central Pollution Control Board (hereinafter referred as CPCB) in the instant

matter. A true copy of the order dated 10.02.2026, passed by this Hon’ble
National Green Tribunal. is marked and annexed hereto as Annexure-l.

The issues raised by the applicant in the aforesaid original application pertain to

the alleged violation of the environmental norms by the private respondents

while constructing Central Square Complex, also known as DCM Flatted

R.L.
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Factory Complex, situated at 20, Manohar Lal Khurana Marg, Bara Hindu Rao,
Delhi- 110006.

It is alleged that an unbarricaded excavation crater, approximately 60–80 feet

deep and spread over 6–7 acres at the Plaza-4 site, has remained abandoned for

12–18 years, resulting in stagnation of contaminated water, sewage discharge,

groundwater pollution, and ecological degradation.

Further allegations include expiry of environmental clearance, illegal felling of
trees, and unauthorized operation of bore wells within the project premises.

2. That, at the outset, the answering respondent denies all claims, contentions,

allegations and averments against the answering respondent CPCB in the

referred petition contrary to anything stated or submitted in this reply. Nothing

in the petition may be deemed to have been accepted or admitted by the

answering Respondent for want of a specific denial or on the ground of non-

traverse, save any averment which has been expressly admitted hereinafter.

3. That, CPCB has been constituted under The Water (Prevention and Control of

Pollution) Act, 1974. It performs the functions under The Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as " Water Act, 1974"),

The Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to

as " Air Act, 198 1 ") and The Environment (Protection) Act, 1986. Further, the

State Pollution Control Boards (hereinafter referred to as "SPCBs") and

Pollution Control Committees (hereinafter referred to as I'PCCs") have been

constituted in States/Union Territories under the Water Act, 1974 and the Air

Act, 1981 and are empowered to implement the provisions of these Acts in

respect of their Territorial Jurisdictionsg(Y_3
i.C.T. at De
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PRELIMINARY SUBMISSIONS: -

4. That, in context of requirement of Environmental Clearance (hereinafter referred

to as “EC”), it is respectfully submitted that, the Clause 2 of the Environmental

Impact Assessment Notification, 2006 (hereinafter referred to as EIA
Notification, 2006) provides for the Requirements of prior EC and as per the

above mentioned clause, the projects or activities which are falling under the

category ' A’ of the Schedule of the EIA Notification, 2006,the project proponent

shall obtain the EC from the Ministry of Environment, Forest and Climate

Change (hereinafter referred to as 'MoEF&CC’) and the projects which are

falling under the 'B’ category of the Schedule of the EIA Notification, 2006; the

project proponent shall obtain EC from the State Environment Impact

Assessment Authority (hereinafter referred to as 'SEIAA’) before carrying out

the construction works, land preparation, or any expansion or modernization and

shall comply the conditions stipulated in Environment Clearance.

5. That, in context of consent required to be obtained by the projects, it is
respectfully submitted that, SPCBs/PCCs are the concerned authorities to grant

Consent (Consent to Establish/Consent to Operate) under the Water Act, 1974

and the Air Act, 1981 in their respective jurisdiction of State/Union Territory
and to ensure the compliance of conditions of consent and prescribed
environmental standards.

6. That, in context of generation and management of construction and demolition
waste from construction activity, it is respectfully submitted that, Central

Government has notified the Environment (Construction and Demolition) Waste

Management Rules, 2025 (hereinafter referred as "E(C&D)WM, Rules 2025")

In supersession of the Construction and Demolition waste management Rules,

R.L.
N.C
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2016 vide G.S.R. 219(E), dated 2nd April 2025,which are effective from 01

April, 2026 for the environmentally sound management of construction and

demolition waste in the country, including its segregation, collection,

processing, utilization of processed waste, and disposal, and to discourage

unscientific disposal, promote scientific waste management, prevent loss of
recyclable value. A copy of E(C&D)WM, Rules 2025, is also available on the

CPCB website a the

link https://c;pcb.nic.in/uploads/hwmd/C&D rules 2025.pdf

As per the rule 9(1) of the E(C&D)WM, Rules 2025, the responsibility of the

Waste Generator and producer are given below:

a. Collect and segregate waste to facilitate reuse and recycling into separate

material streams;

b. Store the waste and take steps for its recycling, either in-situ processing or off-

SIte processing;

c. Transport entire waste to collection point or intermediate waste storage facility
or hand over waste to an authorized agency or recycler, as appropriate;

d . Take steps to prevent air pollution, littering of waste and avoid public nuisance

during collection, segregation, storage of waste;

e. Comply with the orders and directions of the local authority, development

authority and other implementing and enforcement agencies

7 . That, in the context of dust mitigation measures for construction and demolition

activities, it is respectfully submitted that the Environment (Protection)
endment

fication

N.C.T. of
W. No. 1513
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Implementation of Dust Mitigation Measures for Construction and Demolition

Activities for projects requiring Environmental Clearance are prescribed, which

are given below:

1.

ii.

iii.

iv.

No building or inhastructure project requiring Environmental Clearance shall be

implemented without an approved Environmental Management Plan, inclusive

of dust mitigation measures.

Roads leading to or at construction sites must be paved and blacktopped (i.e.

Metallic roads)

No excavation of soil shall be carried out without adequate dust mitigation
measures in place.

No loose soil or sand or Construction & Demolition Waste or any other
construction material that causes dust shall be left uncovered.

V.

vi .

vii.

Wind-breaker of appropriate height i.e. 1/38 of the building height and

maximum up to 10 meters shall be provided.

Water sprinkling system shall be put in place.

Dust mitigation measures shall be displayed prominently at the construction site

for easy public viewing.

A true copy of the Environment (Protection) Amendment Rules, 2018, was

notified by the Central Government vide G.S.R. 94(E) dated 25th April, 2018,
and has been annexed and marked as Annexure-II.

8. That, CPCB has also prepared 'Guidelines on dust mitigation measures in
handling construction material and C&D Wastes (November, 2017)a

R.L
N.C.T. of Dethi+
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The said Guidelines cover major dust-generating activities, composition of
construction material and C&D wastes, major dust-borne material, dust

mitigation measures during transportation of construction material and C&D

wastes, dust mitigation measures at the site, dust mitigation measures during
storage of construction material and C&D wastes etc.

A copy of Guidelines on dust mitigation measures in handling construction

material and C&D Wastes (November, 2017) has been marked and enclosed as

Annexure-III.

A copy of the said guidelines is also available at :

https://cpcb.nic.in/openpdffile.php?id=UmVwb3 JORmlsZXMvNTYxX2EIMT
E5MzMzNzJfbWVkaWFwaG90bzEyNjcxLnBkZg

9 . That, in the context of solid waste management, it is respectfully submitted that,

Ministry of Environment Forest & Climate Change (MoEF&CC) has notified
the Solid Waste Management Rules, 2026 (hereinafter referred as "SWM, Rules

2026") under the Environmental (Protection) Act, 1986 vide Notification No.

S.O. 388(E) dated 27.01.2026, which comes into effect from 01.04.2026, in
supersession of SWM, Rules, 2016, to ensure environmentally sound

management of solid waste in the country. The Rules lay down provisions

w.r.t. duties of waste generator besides other provisions. A copy of SWM Rules,

2026, is also available on the CPCB website at the

link https://cpcb.nic.in/uploads/MSW/SWM 2026.pdf.

10. That, provisions w.r.t. preparation of State policy and strategy on solid waste

management, setting up material recovery facilities (MRFs) or secondary

storage facilities, etc. and enforcement of the provisions of the rules

C{x
'gr Rt

N.C.T. of DeW
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Development (UDDs), Urban Local Bodies (ULBs) and concerned SPCB/PCC

under Rule 35, 39 & 41 of SWM, Rules, 2026 respectively.

11. That, in the context of plastic waste dumping, it is respectfully submitted that

Section 6 of the Plastic Waste Management (Amendment)Rules 2016

(hereinafter referred as "PWM Rules, 2016"), defines the responsibility of local

bodies for the development and setting up of infrastructure for segregation,

collection, storage, transportation, processing and disposal of the plastic waste

either on its own or by engaging agencies or producers. Further, section 8 of the

PWM Rules, 2016, defines the responsibility of waste generator that waste

generator shall take steps to minimize generation of plastic waste and segregate

plastic waste at source in accordance with the Solid Waste Management Rules,

2000 or as amended from time to time , not litter the plastic waste and ensure

segregated storage of waste at source and handover segregated waste to urban

local body or gram panchayat or agencies appointed by them or registered waste

pickers’, registered recyclers or waste collection agencies.

12. That, in context of hazardous waste management it is respectfully submitted

that as per Rule 4 of the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 (hereinafter referred as "HOWM Rules,

20 16"), the occupier shall be responsible for the safe and environmentally sound

management of hazardous and other wastes, and any such wastes generated in

the establishment shall be sent or sold to an authorised actual user or disposed

of in an authorised disposal facility; farther, these wastes shall be transported

from the occupier’s establishment to an authorised actual user or authorised

disposal facility in accordance with the provisions of these rules.

RL. Cha
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Further, as per Rule 6 of the HOWM Rules, 2016, every occupier of the

hazardous and other waste is required to obtain authorization for generation and

management of hazardous waste from the concerned SPCB/PCC. As per Rule

21 read with Schedule VII, the SPCB/PCC are entrusted duty to monitor the

implementation of these Rules and take action for violations.

13. That, in the context of discharge of sewage into the excavated pond, it is

respectfully submitted that Section 25(1) of the Water Act, 1974, provides that

no person shall, without the previous consent of the SPCB, establish any outlet

or discharge sewage into a stream or well or sewer or on land.

14. That, in the context of installation of borewells and extraction of groundwater,

it is respectfully submitted that prior permission/No Objection Certificate

(NOC) is required from the Central Ground Water Authority (hereinafter

referred as "CGWA"), which has been constituted under Section 3(3) of the

Environment (Protection) Act, 1986. The said Authority exercises powers under

Sections 3 and 5 of the said Act to regulate and control groundwater

development and extraction, including issuance of directions and guidelines

governing grant of NOCs for groundwater abstraction. In Delhi CGWA had

authorized Deputy Commissioner revenue in Delhi as " Authorized Officer" for
the purpose of regulation of ground water development and management in the

respective revenue areas under the jurisdiction of their districts.

15. That, in the context of issues related to preservation of Tree, it is humbly
submitted that the cutting and felling of trees in forest land are governed by the

provisions of the Indian Forest Act, 1927, and the Forest (Conservation) Act,
1980. In the context of the cutting and felling of trees in the National Capital

Jerritory of Delhi, the same is governed by the Delhi Preservation of Trees Act,

Rl. ChaLdf1
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1994 (DPTA, 1994) and the Delhi Preservation of Trees Rules, 1996, under

which the Tree Officer or any Forest Officer not below the rank of Deputy

Conservator of Forest is authorized for granting or refusing permission for

felling of trees.

16. That, on receiving copy of the Original Application, CPCB has requested

Principal Chief Conservator of Forests (PCCF), Delhi and Delhi Pollution
Control Committee (DPCC) vide Letter dated April 09, 2026 to examine the

matter and ascertain the factual position. The Responses are awaited.

A true copy of the CPCB request to Principal Chief Conservator of Forests

(PCCF), Delhi and DPCC vide Letter dated April 09, 2026 has been marked and

annexed as Annexure-IV.

PARAWISE REPLY: -

17. That, the averments made in Para No. 1 of the original application pertain to the

background and description of the Central Square Complex project, including
details regarding its development, layout, and usage; Hence, need no comments

from this Answering Respondent.

18. That, the averments made in Para No. 2 of the original application are about

Applicant. Hence, need no comments from this Answering Respondent.

19. That, the averments made in Para Nos. 3 to 7 of the original application pertain
to the internal access, layout, and description of the project site, the condition of

the excavation site/crater at Plaza 4 site and allegations relating to abandonment

of construction, existence of labour camps, dumping of sewage and municipal
waste into the crater, the illegal felling of trees, and the complete absence of any

safety

(gs:E
Ii.C.T. of +
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Paragraph Nos.4, 6 to 13 and 15 of this reply are reiterated and not repeated for

the sake of brevity.

20. That, the averments made in Para No. 8 of the original application pertain to
representations and legal proceedings stated to have been initiated by the

Applicant, including the filing of Writ Petition being W.P.(C) No. 8594/2024

pending before the Hon’bIc High Court of Delhi, distinction between specific

relief sought in the present application and the said Writ Petition. The same

being matter of records, hence, requires no comments Brom this Answering

Respondent.

21. That, the averments made in Para No. 9 of the original application pertain to the

location of the Applicant’s units, which is situated in the vicinity of alleged site

- Plaza 4 crater and the alleged exposure due to environmental hazards from that

site. In this context, submissions made at Paragraph Nos. 4 to 13 of this reply

are reiterated and not repeated for the sake of brevity.

22. That, the averments made in Para No. 10 of the original application are about

the roles and identities of the Private Respondents. Hence, need no comments

from this Answering Respondent.

23. That, the averments made in Para No. 11 of the original application are about

the issues related to Environmental Clearance conditions, project classification,

conversion of project type and related news articles which are not pertaining to
this answering respondent and hence, need no comments from this Answering

Respondent.

24. That, the averments made in Para No. 12, 30 to 35, 42 to 47 of the original

application are related to grant of EC by the MoEF&CC, issuance of consent by

the “DPCC” and EC extension by the SEIAA, Delhi (hereinafter referred to as

R.L. Cha
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“SEIAA-Delhi”), bank guarantee submission by the Private respondent to

DPCC, and other regulatory processes; it also contains statements regarding

false claims made by the Private Respondents in respect of project completion

and occupancy status. In these context, submissions made at Paragraph Nos. 4

and 5 of this reply are reiterated and not repeated for the sake of brevity.

25. That, the averments made in Para No. 13 of the original application pertain to
the alleged excavation carried out at the alleged site, including the period and

extent of excavation, its present condition and alleged consequences like

environmental degradation, including dumping of waste, sewage discharge,

ground water contamination etc. In this context, submissions made at Paragraph

Nos. 4 to 13 of this reply are reiterated and not repeated for the sake of brevity.

26. That, the averments made in Para No. 14 of the original application pertain to

photographic, satellite, and other documentary evidence relied upon by the

Applicant regarding the condition of the Plaza-4 site. In this context,

submissions made at Paragraph Nos. 4 to 15 of this reply are reiterated and not

repeated for the sake of brevity.

27. That, the averments made in Para Nos. 15 to 19 of the original application are

related to incident regarding loss of life due to vehicle felling into an

unbarricaded excavation pit at real estate project Noida sector 150, comparative
statements drawn between the said incident at Noida sector 150 and the site

under reference i.e. Plaza-4, 20, Manohar Lal Khurana Marg, Bara Hindu Rao,

Delhi-110006 and corresponding news articles, references to observations and

proceedings of the Hon’ble NGT in relation to the Noida tragedy. In this context,

submissions made at Paragraph Nos. 4,5 and 13 of this reply are reiterated and

not repeated for the sake of brevity.

N.i.T. of Dd#
RegI. No. 1513
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28. That, the averments made in Para No. 20 of the original application pertain to
the complaint made by the petitioner to the respondents regarding the

discharge water comprising sewage, rain and ground water mixed with garbage

leachate, and plastic and hazardous material contamination directly into the

waterlogged crater at Plaza 4, in flagrant violation of various provisions of the

Water Act, 1974. In this context, submissions made at Paragraph Nos. 4 to 13

and 16 of this reply are reiterated and not repeated for the sake of brevity.

Further, it is humbly submitted that the CPCB had received the said

representation dated 26.04.2024 from the petitioner and the same was duly
forwarded by CPCB to the DPCC vide email dated 10.05.2024 for examination

and necessary action, as the matter falls within the jurisdiction of the DPCC.

A true copy of the representation dated 26.04.2024 and email to DPCC has been

marked and annexed as Annexure-V.

29. That, the averments made in Para No. 21 of the original application are related

to contaminated sewage-mixed water is seeping into the underground water

table. In these context, submissions made at Paragraph No. 13 of this reply are

reiterated and not repeated for the sake of brevity.

30. That, the averments made in Para Nos. 22 and 23 of the original application are

related to a air pollution and public health emergency caused by various

environmental degradation happened in violation of Environment related Acts

at the site under reference and visit of MCD Health Department officials, action

and inaction of the respondents in this matter. In this context, submissions made

at Paragraph Nos. 9 to 13 of this reply are reiterated and not repeated for the

sake of brevity.

’a/R.L. Cha
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31. That, the averments made in Para No. 24 of the original application are related

to the violation of GRAP 3 Regulations at the site under reference and the

representation made by the applicant to various authorities. In this context ,it is
humbly submitted that, upon receipt of the representation dated 10.01.2025 from

the applicant, the matter has been forwarded to the DPCC vide email dated

13.01.2025 for examining the matter and taking necessary action as the matter

falls within the jurisdiction of the DPCC.

A true copy of the representation dated 10.01.2025 from the applicant annexed

as Annexure-VI., the CPCB's email dated 13.01.2025, has been marked and

annexed as Annexure-VII.

32. That, the averments made in Para Nos. 25 and 26 of the original application are

related to dumping and/storing of various waste/materials such as solid waste,

plastic waste, construction and demolition waste, and potentially hazardous

industrial materials including lubricant barrels on the site under reference and

representation made by the applicant. In this context, submissions made at

Paragraph Nos. 6 to 12 and 15 of this reply re-iterated and not repeated for the

sake of brevity.

33. That, the averments made in Para No. 27 to 29, 48 of the original application are

about the illegal cutting of trees and dumping of numerous trees along with piles

of waste, plastics and hazardous materials into the crater/swamp. In this context,

submissions made at Paragraph Nos. 9 to 12 and 15 of this reply are reiterated

and not repeated for the sake of brevity.

34. That, the averments made 'ara No. 36 of the original application are about

this context,the EC conditions related to the barricade of the construction site,

@:i
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submissions made at Paragraph Nos.4 and 7 of this reply are reiterated and not

repeated for the sake of brevity.

35. That, the averments made in Para No. 37 of the original application are about

illegally installed multiple borewells and groundwater extraction pumps across

the entire Complex, including at the Plaza 4 site and an inspection of the site

conducted by the Central Groundwater Authority (CGWA). In this context,

submissions made at Paragraph No. 14 of this reply are re-iterated and not

repeated herein for the sake of brevity.

36. That, the averments made in Para No. 38 of the original application are about

Illegal labour camps that have been set up by Private Respondents on

approximately 1-2 acres of the Plaza 4 site in inhumane conditions, surrounded

by garbage, contaminated swamp, lacking sanitation facilities, and exposed to

vector-borne diseases. In this context, submissions made at Paragraph Nos. 9

to 13 of this reply are reiterated and not repeated herein for the sake of brevity.

37. That, the averments made in Para Nos. 39 to 41 of the original application are

about allegations regarding misstatements by the project proponent with regard

to the grant of possession, issuance of Consent to Operate (CTO), and consent

conditions. In this context, submissions made at Paragraph No. 5 of this reply

are reiterated and not repeated herein for the sake of brevity.

38. That, the averments made in Para No. 49 of the original application pertain to
alleged findings, judicial pronouncements, criminal proceedings, and regulatory

actions involving the Private Respondents before various fora, including

Hon’ble Courts, Consumer Commissions, and Regulatory Authorities. The said

averments are not pertaining to this answering respondent and hence, need no

comments from this Answering Respondent

R.L. Ch
N.C.T. of D+
Regd. No. 1513

14

1003



39. That, the averments made in Para Nos. 50 to 52 of the original application related

to allegations of inaction, collusion, and factual disputes, various

communications, inspection reports and correspondences involving multiple

authorities and private parties. In these context, it is humbly submitted that, upon

receiving of the representation dated 10.01.2025 from the applicant, matter has

been forwarded to the DPCC vide email dated 13.01.2025 (Annexure-VII) for
examining the matter and taking necessary action and on receiving copy of the

Original Application, the Principal Chief Conservator of Forests (PCCF), Delhi
and DPCC has been requested vide Letter dated April 09, 2026 for taking

necessary action in the matter (Copies are enclosed at Annexure-IV).

40. That, the averments made in Para Nos. 53 to 54 of the original application related

to alleged hazardous conditions, environmental violations, waterlogged

contaminated swamp, continuous sewage discharge, groundwater

contamination, illegally dumped waste, unauthorised bore wells, illegally felled

trees and risk assessments at the project site by the applicant, including the

estimated number of persons affected. In this context, submissions made at

Paragraph Nos 4 to 15 of this reply are reiterated and not repeated herein for the

sake of brevity.

41. That, the averments made in Para Nos. 55 to 58 of the original application pertain

to the scope and reliefs sought in a Writ Petition being W.P.(C) No. 8594/2024

pending before the Hon’ble High Court of Delhi and the distinction between
'\

present application filed before the Hon’ble NGT. The same are matters of
record. Hence, need no comments from this Answering Respondent.

42. That, the averments made in Para No. 59 of the original application are related

to the petitioner’s representation dated 23.01.2026, sent to various respondents

(Sj:}\
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including CPCB. In this regard, it is humbly submitted that submissions made at

Paragraph Nos 4 to 15 of this reply are reiterated and not repeated for the sake

of brevity.

43. That, the averments made in Para Nos. I to XIII under the heading “GROUNDS”
are the various grounds referred by the applicant for claiming relief from the

Hon’ble Tribunal. In this context, submissions made in preceding paras of this

reply are reiterated and not repeated herein for the sake of brevity.

44. That, the averments made under the heading “LIMITATION” pertain to
submissions and legal contentions of the Applicant regarding limitation and

continuing cause of action. Hence, no comments are needed from this

Answering Respondent.

45. That, the averments made under the heading “PRAYER’ it is humbly submitted

that the submissions made in the preceding paragraphs are re-iterated and not

repeated for the sake of brevity.

46. That, the answering respondent no. 10 craves leave of the Hon’ble Court to file

additional reply, if required, in future.

47. That, in light of the above submissions, this Answering Respondent No. 10 that

is CPCB shall abide by any order(s) or direction(s) passed by this Hon’ble Court

in the present Petition.

:T. at
3543

(Sharandeep Singh)
Scientist-E

Central Pollution Control Board
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 102 OF 2026

(I. A. No. 92/2026)

IN THE MATTER OF:
DEEPAK AGARWAL & ORS. . . . APPLICANT(S)

VERSUS

UNION OF INDLA & ORS. . . .RESPONDENT(S)

AFFIDAVIT

I, Sharandeep Singh, in the capacity of Scientist-E, having office at the Delhi,

Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar, Delhi,

do hereby solemnly affirm and sincerely state on oath as follows:

1. That I, the deponent herein, is well conversant with the facts and circumstances

of the present case on the basis of the information derived from the official
records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions,
the contents thereof are true and correct on the basis of the records maintained

during ordinary course of business of CPCB and available records and

@i
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documents and the contents of the same are read over and explained to me and

are not repeated herein for the sake of brevity.

DEPONENT

\iRb I'll ' i -1 ,Tq ! >jf : 1 = 1 IC'3C:=3ill£
a'af$$ '{ / Scientist '£'##fM VWwr nld=–luI :J:'

Central Pollution Con' r.-': : ' '
(WfqT4,TqqjqmTgqRqdH dUN, ’'T= ' ,
{Mao Environment, Forest & Climate Ch2nGO, Gav+„ cF :,. ' .

IIRaVI qm. M W# nrl, RaTI-llC’ ;2
Partva sh Bhnwan, East A dun Nag8r, Dolhi'1’iCT::

VERIFICATION

I, Sharandeep Singh, working as Scientist 'E’ in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi- 110032, the Respondent No.

10 herein, do hereby verify that the contents above are true and correct to the

best of my knowledge, information and belief.

to MAY ?026
Verified at New Delhi on this the ....... Day of May, 2026.

P
:A

'Elkt.ex\
NL.T. of DeW+ f.. NO. 1513

=--.--,Mw#
ATTESTED

NOTAkMUC
GC)VI'. OF iNDIA

DEPONENT

vrlq:FI Rk / Share.-ideep S'
t%TM 'f / Scientist ’C'

MEl vqSU fnbru! T:’-=:
Central Pollution Contra! '= ,

Gdllq.qqqdqaqqqM Mn, :== r:' :’;
(wo hyjrorvngnt1 Forest& Climate Chango, Govt ni 1, J:

,in avI HRH. lg anIq Try. MY-llc: :2
Paivosh Bhawan1 East Arjun Nagar, Dclhi-11CC'==

19 MAY 2026
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1

Item No. 38 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 102/2026
(I.A. No. 92/2026)

Deepak Agarwal & Ors. Applicant(s)

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 10.02.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Anish Verma, Ms. Mukti Ghai & Mr. Hamit Sachdeva, Advs. for
Applicant

ORDER

1. In this original application, Applicant has alleged violation of the

environmental norms by the private respondents while constructing

Central Square Complex also known as DCM Flatted Factory Complex

situated at 20, Manohar Lal Khurana Marg, Bara Hindu Rao, Delhi-

110006.

2. The Applicant has alleged that there is an unbarricaded excavation

crater approximately 60–80 feet deep, spanning 6–7 acres, which has been

left exposed and abandoned by the Private Respondents for over 12 to 18

years at the Plaza 4 site within the complex. The Applicant alleges that this

crater has become a contaminated swamp breeding disease, polluting

groundwater, and degrading the ecology. The allegation of the Applicant is

that there is continuous sewage discharge into the crater and inspite of the

complaint no action has been taken. In respect of violation of other

environmental norms, the allegation of the Applicant is that the

environmental clearance issued to the project proponent has expired, there

296824/2026/LAW-HO

1

File No. CM-13011/45/2026-LAW-HO-CPCB-HO (Computer No. 25325)

Generated from eOffice by DANISH MEENA, SC-D(DM)-UPC-I-HO, SCIENTIST-D (UPC-I), CPCB-HEAD_OFFICE on 15/05/2026 01:10 pm
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Loading / unloading and sale of construction material 
along roadsides to be prohibited 

November 2017  
 

CENTRAL POLLUTION CONTROL BOARD 
(Ministry of Environment, Forest & Climate Change, Govt. of India) 
Parivesh Bhawan, CBD-cum-Office Complex,  
East Arjun Nagar, Shahdara, Delhi - 110032, India 
Web: www.cpcb.nic.in 
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                           CUPS/89/2017-18 
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DUST – environmental pollutant generated during handling of Construction material and C&D 

wastes. 

The concerns of controlling dust / fine particles generated during handling of Construction 

material and C&D wastes on site include:  

a. Dust emissions are an environmental nuisance both on-site and off-site. 

b. Dust during handling ( loading / unloading) release a wide range of particle sizes and 

material types that can cause serious health problems ranging from eye irritation, nose, 

mouth to affecting the respiratory system.  

c. The larger heavier particles settle out of the air quickly and are hazard to the operators of 

plant and equipment (on-site) and to those in the immediate vicinity (off-site). The finer 

particles (usually invisible) are transported further can cause health hazards (off-site).   

 

 

 

 

 

 

  

Sale of construction material along roadsides is illegal – 
contributes to particulate matter in atmosphere  
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Introduction to Guidelines 

Unlike other rules that have been revised namely those addressing key urban wastes such as MSW, 

plastic wastes, BMW, however the Construction and Demolition (C&D) Waste Management Rules, 

2016 are NEW rules that were notified on 29th March, 2016 by the Ministry of Environment, Forest 

and Climate Change (MoEF&CC). In compliance of Rule 10 sub-rule 1(a) of C & D Waste 

Management Rules, 2016 the ‘GUIDELINES ON ENVIRONMENTAL MANAGEMENT OF C&D 

WASTES (March 2017)’ were prepared under the guidance of the Committee for implementation of 

C&D Waste Management Rules 2016. In compliance of Rule 10 sub-rule 1(a) of C & D Waste 

Management Rules, 2016, the focus was on Schedule III w.r.t. environmental concerns in C&D waste 

management facilities. 

The present report i.e. Guidelines on DUST mitigation  measures in   handling  Construction  and 

Demolition material / wastes  addresses DUST abatement measures arising measures during handling 

of Construction  material and C&D wastes on-site and off-site.  

 

This report has also been prepared under the guidance of the Committee (Annexure A) for 

implementation of C & D Waste Management Rules 2016. The areas covered include the following:   

1. Major DUST generating activities  

2. Composition of Construction and Demolition  wastes  / material   

3. Major dust borne material    

4. Dust management in C&D Waste Management Facilities  

5. Dust management during transportation    

6. Dust control measures during storage  

C&D wastes and construction material dumped in congested 
localities along roadsides – rains have capped dust emissions  
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7. Dust control measures at site   

8. Other dust mitigation measures    

9. NGT Order w.r.t. Compensation on Construction related works for DELHI 

 

DUST management in C&D Waste Processing Facilities  

The Swachh Bharat Mission (under MoUD) envisages processing of 100% solid waste generated 

in cities / towns by 2nd October, 2019 as a key objective, the wastes include Construction & 

Demolition (C&D) wastes. Ministry of Urban Development (MoUD) vide its circular dated 28th June, 

2012 directs all states to set up Construction  & Demolition Waste recycling / processing facilities in 

cities with population of over  ONE million (10 lakhs). 

The Construction and Demolition (C&D) Waste Management Rules, 2016 apply to every waste 

resulting from construction, re-modeling, repair and demolition of any civil structure of individual or 

organization or authority  generating construction and demolition waste such as building materials, 

debris, rubble. 

In March 2017, ‘GUIDELINES ON ENVIRONMENTAL MANAGEMENT OF C&D WASTES’ 

were prepared under the guidance of the Committee for implementation of C&D Waste Management 

Rules 2016. The focus was on the environmental concerns in C&D waste processing facilities with 

attention on Schedule III. Timelines for implementation of C&D Waste Management Rules 2016 

focus on establishment of C&D waste management facilities as provided under Schedule III as given 

hereunder. 

 
Timelines for implementation of C&D Waste Management Rules 2016 

Schedule III [See Rule 13] 
 

Compliance Criteria 

Cities with 

population of 

>=one  million 

Cities with 

population of 

0.5-01 million 

Cities with 

population of 

< 0.5 million 

Formulation of policy by State Government 12 months 12 months 12 months 

Identification of sites for collection & processing 

facility 
18 months 18 months 18 months 

Commissioning and implementation of  the facility 18 months 24 months 36 months 

Monitoring by SPCBs 
3 times a year 

/ in 4 months 

2 times a year 

/ once in 6 

months 

2 times a year 

/ Once in 6 

months 

The two main environmental concerns highlighted under the Guidelines were DUST and NOISE. 

In SECTION VIII of the Guidelines, DUST management was discussed covering the following areas:     

i. DUST – environmental pollutant in C & D waste operations  
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ii. Guidelines for DUST mitigation in C & D  operations  

a. Dust Noise abatement - Dust from loading / unloading  operations   

b. Dust abatement - due to vehicle movement   

c. Dust abatement – due to machinery used in C & D operations  

d. Compliance of National Ambient Air Quality Standards (NAAQS) 

iii. Other dust abatement measures and safety issues  

a. Water requirement  

b. Use of treated waste water (preferably) in sprinklers for dust suppression  

c. Waste water management  

d. Residual waste disposal   

e. Diesel use  

f. Plantation / greenery    

g. Emergency facilities     

h. Protective gear     

i. Training  / Awareness program  

The Guidelines are presently on display in CPCB’s website at: 

http://cpcb.nic.in/upload/NewItems/NewItem_228_Final_C&D_March_2017.pdf 

  

Sale of construction material 
along roadsides be prohibited 

28
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Air Quality Index (AQI) w.r.t DUST (PM10 & PM2.5) 

Air Quality Index (AQI) is a tool for effective communication of air quality status to people in 

terms, which are easy to understand. It transforms complex air quality data of various pollutants into a 

single number (index value), nomenclature and colour (see - http://cpcb.nic.in/FINAL-

REPORT_AQI_.pdf)  

There are SIX AQI categories, namely GOOD, SATISFACTORY, MODERATELY POLLUTED, 

POOR, VERY POOR, and SEVERE. Each of these categories is decided based on ambient 

concentration values of air pollutants and their likely health impacts (known as health break-points). 

The index has SIX colours schemes indicating the six categories. AQ sub-index and health 

breakpoints are evolved for eight pollutants which include PM10, PM2.5 besides, NO2, SO2, CO, O3, 

NH3, and Pb for which short-term (upto 24-hours) National Ambient Air Quality Standards are 

prescribed. The worst sub-index determines the overall AQI. AQI categories and health breakpoints 

for PM10 and PM2.5 are given below. 

  
Table: IND-AQI w.r.t. PM10 and PM2.5 
(See - http://cpcb.nic.in/About_AQI.pdf) 

 

AQI 

category 

AQI Category   

Colour scheme 

AQI Range 

µg/m3 

Break point 

24 - hourly 

PM10 PM2.5 PM10 PM2.5 

I.  Good 0 – 50 0-30 50 30 

II.  Satisfactory 51 – 100 31-60 100 60 

III.  Moderate 101 – 250 61-90 250 90 

IV.  Poor 251- 350 91-120 350 120 

V.  Very Poor 351 – 430 121-250 430 250 

VI.  Severe 430+ 250+ 430+ 250+ 

 

Graded Response Action Plan (GRAP) for Delhi & NCR addresses DUST control (particulate 

matter) measures 

In pursuant to the Hon’ble Supreme Court’s order dated December 02, 2016 in the matter of M. C. 

Mehta vs. Union of India regarding air quality in National Capital Region of Delhi, the Ministry of 

Environment, Forests & Climate Change (MoEF&CC) notified for implementation of GRAP through 

Environment Pollution (Prevention & Control) Authority vide S.O. 118 (E) dated January 12, 2017.  

The Graded Response Action Plan is displayed at- http://cpcb.nic.in/final_graded_table.pdf).  
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As per National Air Quality Index, FOUR different Air Quality Index (AQI) categories were 

identified i.e. MODERATE & POOR, VERY POOR, SEVERE and SEVERE+ (this new category of 

‘Emergency’ has been added). The PM levels (PM10 and PM2.5) are summarized in Table below:  

  

Table: GRAP addresses ambient air quality w.r.t. particulate matter (dust) 

 

Air Quality 

Index (AQI) 

categories 

Ambient PM2.5 / PM10 

concentration values 

(µg/m3) 

Concentration values 

(µg/m3) 

PM2.5 PM10 

Severe + or 

Emergency 

ambient PM2.5 or  PM10 

concentration values of 

300µg/m3 or 500 

µg/m3  respectively 

persist for 48 hours or more 

300µg/m3 

respectively  & 

persisting  for 48 

hours or more 

 

of   500 µg/m3 

respectively  & 

persisting for 48 

hours or more 

Severe ambient PM2.5 or PM10 

concentration value is more than 

250 µg/m3 or 430µg/m3 

respectively) 

more than 250 µg/m3 more than  

430µg/m3 

Very Poor ambient PM2.5 or PM10 

concentration value is between 

121-250µg/m3 or 351-430 µg/m3 

respectively) 

concentration value 

is between 121-

250µg/m3 

concentration value 

is between   351-

430 µg/m3 

Moderate to 

poor 

ambient PM2.5 or PM10 

concentration value is between 

61-120 

µg/m3 or 101-350 µg/m3 

respectively 

concentration value 

is between 61-120 

µg/m3 

concentration value 

is between 101-350 

µg/m3 

 

National Ambient Air Quality Standards - includes PM10 and PM2.5 

The basis of development of standards is to provide a rational for protecting public health from 

adverse effects of air pollutants, to eliminate or reduce exposure to hazardous air pollutants, and to 

guide national/local authorities for pollution control decisions. CPCB revised and notified in year 

2009 the National Ambient Air Quality Standards (NAAQS) (http://www.cpcb.nic.in) for TWELVE 

parameters viz. carbon monoxide (CO) nitrogen dioxide (NO2), sulphur dioxide (SO2), particulate 

matter (PM) of less than 2.5 microns size (PM2.5), PM of less than 10 microns size (PM10), Ozone 

(O3), Lead (Pb), Ammonia (NH3), Benzo(a)Pyrene (BaP), Benzene (C6H6), Arsenic (As), and Nickel 
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(Ni)]. The first eight parameters include PM (PM10 and PM2.5), have short-term (1/8/24 hours) and 

annual standards (except for CO and O3) and rest four parameters have only annual standards.  The 

standards are laid down in Schedule VII of the Environment (Protection) Rules, 1986 and are given in 

Table below.  

 

Table:  National Ambient Air Quality Standards (NAAQS, 2009)  

w.r.t. PM10 and PM2.5 
 

Pollutant 

PM
 b

y 
si

ze
 

Time 

weighte

d 

Average 

Concentration (µg/m3) in Ambient Air 

 

 

 

 

Industrial, 

Residential, 

Rural & Other 

Area 

Ecologically 

Sensitive Area 

(notified by 

Central Govt.) 

Methods of 

measurement 

Particul

ate 

Matter - 

PM10 

 

 

 

 

PM10 

< 
10
µm

 

Annual* 

 

24-hrs** 

60 

 

100 

60 

 

100 

- Gravimetric 

- TOEM 

- Beta 

attenuation 
Particul

ate 

Matter - 

PM2.5 

< 
2.

5µ
m

 

Annual* 

 

24-hrs** 

40 

 

60 

40 

 

60 

- Gravimetric 

- TOEM 

- Beta 

attenuation 
 

* Annual arithmetic mean of minimum 104 measurements in a year at a particular site 

taken twice a week 24 hourly at uniform intervals. 

** 24 hourly or 08 hourly or 1 hourly monitored values, as applicable, shall be complied 

with 98% of the time in a year, 2% of the time; they may exceed the limits but not on two 

consecutive days of monitoring. 

Note - Whenever and wherever monitoring results on two consecutive days of monitoring exceed 

the limits specified above for the respective category, it shall be considered adequate reason to 

institute regular or continuous monitoring and further investigations.  
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Major DUST generating activities during in handling Construction material and C&D wastes 

 Major activities generating DUST during handling (loading / unloading) C & D wastes / material 

are summarized below: 
 

Dust generating  sources Major activity 

a) Demolition of existing / old dilapidated structures 

b) Renovation of existing buildings / concrete structures 

c) Construction of new infrastructure (buildings, bridges etc ) 

Generation 

(on-site) 

d) Storage of construction material 

e) Storage of  C&D wastes 

Storage 

(on-site or off-site) 

f) Transportation of C&D wastes and constriction material Transportation 

(on-site or off-site) 

  

Composition of Construction material and C&D wastes  

 

1. Construction and Demolition wastes    

As per Rule 3 (c) "construction and demolition waste" means waste comprising of building 

materials, debris and rubble resulting from construction, re-modeling, repair and demolition of any 

civil structure.  

Composition of demolition wastes is project specific and varies depending on age of building 

being demolished / renovated or the type of buildings being constructed.  Under Rule 4 sub-rule (3) of 

the C & D Waste Management Rules, 2016 the segregation by bulk C & D waste shall be done into 

four streams such as:  

i. Concrete 

ii. Soil  

iii. Steel, wood and plastics 

iv. Bricks & mortar 

 Wastes like surplus and damaged products and materials arising in the course of construction work 

or used temporarily during the course of on-site activities come under C&D wastes. 

 

Key characteristics of C&D wastes include: 

a) Demolition waste characteristics: In India, when old buildings are demolished the major 

demolition waste is soil, sand and gravel accounting for bricks (26%) & masonry (32%), Concretes 

(28%), metal (6%), wood (3%) others (5%).   
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b) The major constituents are concrete, soil, bricks, wood, asphalt and metal. Brick & masonary, 

soil, sand & gravel account for over 60% of total waste. (Source - Municipal Corporation of Delhi, 

Burari facility). 

 

2. Construction material    

Common construction material includes bricks, cement, sand / gravel, soil (earth) and stone 

aggregates of various sizes.  

 

 

 

Major dust borne material in handling Construction material and C&D wastes  

The major dust borne material generated during construction / demolition and renovation activities 
are soil, sand, gravel and cement. 

Construction material heaped at 
ZEBRA CROSSING! 
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Dust abatement measures during transportation of Construction material and C&D wastes 

The C&D wastes and construction material are stored / transported generally without proper 

coverage and necessary precautionary measures thereby contributing to dust to the ambient air.   

Common dust management measures reported regarding transportation of C&D wastes / construction 

material include the following:  

 

1. Transport routes for carrying construction material / C&D wastes to be identified – preferably 

to avoid residential, schools / institutional and hospital areas. 

2. Transport material that are easily wind borne need to be covered by a sheet made of either 

jute , tarpaulin,  plastic or any other effective material.  

3. Trucks / lorries should not be overloaded to avoid overflow of material (C&D wastes / 

construction material) during transportation.  

Storage of construction material along roadsides 
contributes to dust and encroaches on road space  
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4. As the transport vehicles move generally during night time, the transport permit should also 

indicate the material / waste being transported, quantity being transported and place of 

loading and unloading destinations.  

5. As most 

cities 

propose to 

have one 

C&D waste 

facility, the 

locations of 

all 

temporary / 

intermediate 

C&D wastes 

storage dumpsites to be placed in public domain for stakeholders by the concerned 

department. 

6. The unloading activities at temporary / intermediate C&D waste dumpsites to ensure that dust 

borne particles are damped either by water spray or aligning the waste disposal in such a way 

that minimizes dust dispersal (wind breakers).   

7. The unloading activities of construction material at site / off site to ensure that dispersal of 

dust borne particles are minimized by either location of dumpsite or using water sprinklers or 

covered by a sheet made of either jute, tarpaulin, plastic or any other effective material.   

8. Roads surfaces to be well maintained so that transport vehicles are not subjected to jerks 

resulting in ejection of C&D wastes / construction material on roads.  

9. In many cases the transportation route may cover several kms, wet damping would be a major 

challenge, regular sweeping (or vacuum sweeping) would assist in reducing re-suspension of 

dust due to movement of vehicles, particularly in cities.  

 

Dust control measures - Storage of Construction material and C&D wastes  

As mentioned in the previous section, management (transportation & storage) of C&D wastes and 

construction material generally lack dust abatement measures thereby contributing to dust to the 

ambient air. The dust control measures w.r.t. storage of construction material include:   

 

All areas for storing C&D wastes / construction material to be demarcated and preferably 

barricaded particularly those materials that have potential to be dust borne. 

  

Adequate covering is necessary on construction 
works to reduces dust emissions 
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i. Off-site :  

Contractors / 

builders / sellers / 

related stakeholders 

prohibited from 

storing / dumping 

C&D wastes / 

construction material 

on metalled (pucca) 

roads as it obstructs 

traffic flow - a case 

of encroachment 

inviting penalties.  

 

ii. On-site :  

a. Locations of storage / dumping wastes within site are to be such that dust dispersal during 

handling (loading / unloading) is minimum. 

b. The 

Contractors / 

builders associated 

in construction 

works to ensure 

quantity of 

construction 

material available 

at site synchronizes 

with its utilization 

so that the storage 

period is minimal 

thereby reducing dust dispersal.  

c. Sites of demolition activities to be cordoned off and adequate measures to reduce dispersal of 

dust beyond site limits. 

 

iii. Dust borne particles into the air can be reduced by addressing : 

a. Sand/ gravel: Sand and other fine aggregates be stored in demarcated areas and given a 

covering.  

Pedestrians, vehicles and construction 
material compete for road space 

Scene of excavated earth / soil for laying of underground pipes 
/ cables along roadsides – unrestored areas generates dust 
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b. Cement: Cement bags to be stored an enclosed areas; loose cement to be stored in silos. 

c. Other fine material: preferably to be kept in sealed bags. 

 

Dust control measures at site - construction / demolition / renovation activity  

 Dust control measures at site - construction / demolition activity to include:  

i. Raise barricade along the perimeter depending on the nature of adjoining regions.  

ii. Mount dust barrier sheet ex tarpaulin / plastic on scaffolding around the construction / 

demolition building – particularly side facing residential areas.  

iii. Selective mechanization (deployment of construction / demolition) of handling material / 

wastes helps in better management and reduction of dust generation at site.  

 

NGT directions w.r.t. Compensation on Construction related works for DELHI  

National Green Tribunal in OA 21 of 2014 titled “Vardhaman Kaushik Vs Union of India & Ors.” 

regarding Air Pollution in DELHI vide its order dated 10.04.2015 has imposed compensation on 

construction related works as under: ….(XVII) (b) “If any person, owner and or builder is found to be 

violating any of the conditions stated in this order and or for their non-compliance such person, owner, 

builder shall be liable to pay compensation of Rs. 50,000/- per default in relation to construction activity 

at its site and Rs. 5,000/- for each violation during carriage and transportation of constriction material, 

debris through trucks or other vehicles, in terms of section 15 of the NGT Act on the principle of polluter 

pay.…” Measures taken by Delhi Govt. available at web-link:  

http://www.delhi.gov.in/wps/wcm/connect/538125004cb89776bec6bf2446aafa27/PPT+on+AIR+

%26+DUST+POLLUTION+.pdf?MOD=AJPERES&lmod=-

1632379739&CACHEID=538125004cb89776bec6bf2446aafa27 

Other State governments can address dust control measures on similar lines taking into account 

the regional influences to bring out guidelines as initiated by the Delhi Government.  
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Overview of dust abatement measures in handling construction of C&D material / wastes   

The environmental concerns during handling (loading / unloading) of Construction material and 

C&D wastes include:  

a. Generation of dust emissions   impact environmental quality both on- site and off-site. 

b. Dust generated during handling (loading / unloading) release a wide range of particle 

sizes and material types that can affect health and cause problems ranging from eye, nose 

and throat irritation besides affect the respiratory system. 

c. The larger heavier particles settle out of the air quickly and are hazardous to the workers 

and construction equipment (on–site) and to those in the immediate vicinity. The finer 

particles (usually invisible) are transported further can cause health hazards (off-site). 

GRAP & AQI focus on dust reduction (includes PM10 and PM2.5), overview of dust abatement 

measures in handling of C&D material / wastes include:  

1. Sprinkling of water / fine spray from nozzles to suppress dust re-suspension at site. 

2. C&D wastes or construction material whether stored or transported (Lorries / tractors) to be 

preferably covered depending on the dust that is generated.  

A common sight - uncovered soil (earth) is a 
significant source of dust re-suspension  
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3. Areas where loading / unloading (fugitive dust) activities to be demarcated and located such 

that dust dispersal is minimized. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

4. Operations of equipment / machineries include transporting (conveyor belt) crushing / 

hammering etc deployed at site generate dust - these areas need to be bounded (enclosed) and 

use of water sprinklers   suppress dust emissions.  

5. Gensets (DG sets) be well maintained to ensure low emissions.   

6. The transport vehicles engaged be well maintained (PUC compliance).  

Indiscriminate dumping of C&D waste along roadsides (illegal activity) 
generates dust into the atmosphere (Photos - above & below) 
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7. Routes of transport vehicles within construction site be damped by water (preferably treated 

waste water) sprinklers. 

8. Dry sweeping of work areas to be prohibited. 

9. For construction activities simultaneous development of green buffer would assist in arresting 

dispersal of dust (preferably shrubs & trees that have low uptake of water).  

10. Workers to be provided necessary safety equipment - Workers at construction / demolition, 

Loading / uploading activities are provided with face mask to prevent inhalation of fine dust. 

11. All builders / contractors engaged in construction & demolition activities to submit an 

undertaking to the concerned government department on measures adopted to control dust.   

12. Use of  covering sheets ( plastic, tarpaulin etc) on:  

a. Construction material heaps that are easily air borne 

b. C&D debris that are dumped at temporary storage sites  

c. Adequate covering on construction works, particularly side facing residential areas  

13. Use of water sprinklers is commonly recommended as a dust mitigation measure, however 

there water is a precious commodity and its use needs to be rationalized. It is thereby 

important to adopt alternate measures that are effective ex location of loading / unloading 

sites, build higher barricades to arrest dust generated at ground levels and adopt covering 

(jute, plastic, tarpaulin etc) of construction material / wastes. 

14. Sale of construction material from road-sides to be prohibited.  

15. Dumping (unloading) and storage of construction material for use in on-going projects on 

public road-sides is prohibited. 

16. Dumping (unloading) and disposal of C&D wastes on non-designated sites (ex road-sides, 

vacant plots, water bodies, drains etc) be prohibited. 

17.  Demand for construction material at site to synchronizes with its utilization, so that the 

storage period of un-used construction is minimal thereby reducing dust dispersal.  

18. Construction projects to be encouraged to utilize products manufactured from C&D waste 

processing – this step improves organized collection of C&D wastes, stops indiscriminate 

dumping of C&D wastes thereby reducing dust load escaping into the atmosphere during dry 

weather. 
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19. Inclusion of condition(s) by concerned agencies for adoption of dust mitigation measures in 

approvals / permits / consent provisions / environmental clearances for construction projects.  

20. There is a need to highlight the environmental concerns & disseminate information on the 

matter.  

 

All contractors associated in construction works and C&D waste handling need to display a board 

at the site indicating dust control measures being adopted, a sample display is given below for 

guidance:  

a. Dust affects health cause problems ranging from eye, nose and throat irritation besides the 

respiratory system 

b. This project site adopts dust reduction measures 

c. All light (potential to be wind blown) construction material is covered or put in sealed 

bags  

d. Loading / unloading areas are barricaded 

e. Water sprinkling for dust reduction is being practiced 

f. Adequate covering material shall be used to reduce dust generation 

g. Workers health & safety is our concern 

h. Staff at site have been apprised of CPCB’s Guidelines on DUST reduction w.r.t. handling 

of C&D wastes & construction material. 

*** 

  

Construction material awaiting utilization (left) & indiscriminate dumping of C&D 
wastes (right) – contributes to particulate matter (dust) in ambient air 
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REFERENCES:  

1. Graded Response Action Plan (see - http://cpcb.nic.in/final_graded_table.pdf)   

2. National Ambient Air Quality Standards  (2009) (see -http://www.cpcb.nic.in)   

3. Air Quality Index (AQI) (See - http://cpcb.nic.in/FINAL-REPORT_AQI_.pdf and  

http://cpcb.nic.in/About_AQI.pdf) 

4. CPCB’s  Guidelines on Environmental Management of C&D Wastes (March 2017) (See - 

http://cpcb.nic.in/upload/NewItems/NewItem_228_Final_C&D_March_2017.pdf) 

5. Measures taken by Delhi Govt w.r.t. on  Construction related works for DELHI at web-link: 

http://www.delhi.gov.in/wps/wcm/connect/538125004cb89776bec6bf2446aafa27/PPT+on+AIR+%26

+DUST+POLLUTION+.pdf?MOD=AJPERES&lmod=-

1632379739&CACHEID=538125004cb89776bec6bf2446aafa27 

 

 

***** 
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ANNEXURE A 
 

Committee for implementation of “C & D Waste Management Rules 2016” 

 

  

*****  

 

Member Secretary, Central Pollution Control Board (CPCB)   

A. Sudhakar   

  

Ministry of Environment, Forest & Climate Change 

(MoEF&CC) 

 

 Amardeep Raju 

 

Central Road Research Institute (CSIR-CRRI)     Dr. Sudhir Mathur  

 

Central Public Works Department (CPWD)  M. C. Gautam  

C. H. Ramaraju  

 

Bureau of Indian Standards (BIS)  Divya. S  

 

Municipal Corporation Delhi (MCD) - Urban Local Body 

 

 Pradeep Khandelwal  

 

Building Materials & Technology Promotion Council (BMTPC) 

 

 S. K. Agarwal  

J. K. Prasad 

Infrastructure Leasing & Financial Services Ltd. (IL&FS) 

Environment 

 

 Arun Kumar Sharma  

National Council for Cement and Building Materials (NCB) -

Centre for Construction Development & Research 

 

 Amit Trivedi 

Indian Road Congress (IRC)  

 

 D. Sam Singh Nayagam  

Urban Pollution Control Division (UPCD), CPCB 

 

 Mita Sharma 

Supported by UPCD staff       K. N. Dash 

Dr. Palash Mal  
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ANNEXURE GRAP3-V/001
Some images/ snapshos from phoos/videos aken on 10.01.2025 showing consructon actvites in
Violaton of GRAP 3 directves passed under he Graded Response Acton Plan (GRAP) Level 3 a he

hree differen Plazas, 1,2,3 a Cenral Square Complex
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Some images/ snapshos from phoos/videos aken on 10.01.2025 showing consructon actvites in
Violaton of GRAP 3 directves passed under he Graded Response Acton Plan (GRAP) Level 3 a he

hree differen Plazas, 1,2,3 a Cenr al Square Complex

105

1094



Some images/ snapshos from phoos/videos aken on 10.01.2025 showing consructon actvites in
Violaton of GRAP 3 directves passed under he Graded Response Acton Plan (GRAP) Level 3 a he

hree differen Plazas, 1,2,3 a Cenr al Square Complex
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Some images/ snapshos from phoos/videos aken on 10.01.2025 showing consructon actvites in
Violaton of GRAP 3 directves passed under he Graded Response Acton Plan (GRAP) Level 3 a he

hree differen Plazas, 1,2,3 a Cenr al Square Complex`
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Some images/ snapshos from phoos/videos aken on 10.01.2025 showing consructon actvites in
Violaton of GRAP 3 directves passed under he Graded Response Acton Plan (GRAP) Level 3 a he

hree differen Plazas, 1,2,3 a Cenr al Square Complex
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Fwd: Violation of GRAP Level 3 Directives and Ongoing Illegal
(Private) Construction Activities prc.cpcb

<
prc.cpcb@nic.in
>

Public Complaints < prc.cpcb@nic.in >
Wed, 15 Apr 2026 3:19:51 PM +0530

To "Rekha Rani Hembrom"<rekharani.cpcb@supportgov.nic.in>

============ Forwarded message ============
From: REKHAHEMBROM <prc.cpcb@nic.in>
To: Member Secretary<msdpcc@nic.in>
Cc: SHARANDEEP SINGH<sharandeep.cpcb@nic.in>
Date: Mon, 13 Jan 2025 06:25:19 +0000
Subject: Fwd: Violation of GRAP Level 3 Directives and Ongoing Illegal (Private) Construction
Activities
============ Forwarded message ============

महोदय/महोदया,

क ीय दूण िनयंतण बोड म ाप िकाय को जांच एवं आवशक कारवाई हेु अगार िकया जाा है। िकाय की
जाँच था कारवाई की ूचना ेि करने का क करे।

ादर,

लोक िकाय कोष
दस िचव कायालय
क ीय दूण िनयंतण बोड
िदी

============ Forwarded message ============
From: BHARAT SHARMA <mscb.cpcb@gov.in>
To: "REKHA HEMBROM"<prc.cpcb@nic.in>
Date: Sun, 12 Jan 2025 22:18:19 +0530
Subject: Fwd: Violation of GRAP Level 3 Directives and Ongoing Illegal (Private)
Construction Activities
============ Forwarded message ============

============ Forwarded message ============
From: RE PL <refm.agarwal@gmail.com>
To: <ccb.cpcb@nic.in>, <mscb.cpcb@nic.in>
Cc: "Deepak Agarwal"<mail@deepakagarwal.in>, "M Ghai"<mail@mghai.in>
Date: Fri, 10 Jan 2025 20:34:43 +0530
Subject: Violation of GRAP Level 3 Directives and Ongoing Illegal (Private) Construction

4/15/26, 3:58 PM Fwd: Violation of GRAP Level 3 Directives and Ongoing Illegal (Private) Construction Activities

about:blank 1/2

Annexure-VII

109

1098


